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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
MEMORANDUM OF APPEAL

~ APPEAL NO. 17 OF 2023
(Under Section 16(g) read with Section 18(1) of the National Green

Tribunal Act, 2010)
INTHE MATTER OF:
ANSAL HOUSING LTD. ...,APPELLANT
VERSUS
MoEF&CC & Ors. ...RESPONDENTS

REJOINDER TO THE REPLY FILED ON BEHALF OF RESPONDENT
NO.3 AND RESPONDENT NO. 4 DATED 10.11.2023

MOST RESPECTFULLY SHOWETH:

I. Thepresent Rejoinder is filed on behalf of the Appellant to the Reply dated
10.11.2023 filed on behalf of Respondent No. 3 and 4 to the Appeal filed
by the Appellant against the Impugned Order dated 26.01.2023 passed by
Respondent No. 3.

2. At the outset, the Appellant denies every allegation, contention and
avermenfs made in said reply as if each one of them are déait in seriatim
and ca«.teéoricaﬂy denied unless any part thereof is hereinafter expressly

admitted.

PRELIMINARY SUBMISSION
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. The Reply filed on behalf of Respondent No. 3 and Respondent No. 4 is
pfeniised on a fundamentally incorrect submission that the Appellant has
constructed a total build up area of 28,158 sq. mtr. The said submission is
completely incorrect and is in fact completely contrary to the Inspection
Report dated 13.04.201¢€ filed by the Respondents as Annexure R-3/1. The
said inspection report dated 13.04.2018 filed and relied upon by the
Respondents nowhere returns a finding that a build up area of 28,158 sq,
mtr. has been constructed. On the contrary, the total area found to be
constructed by the committee in the said Inspection Report was dnly
12,699 sq. mtr. even the Occupation Certificate filed as part of the said
Annexure, including the commercial complex totals to 14,934 sq. mtr. as
such the ﬁgure of 28,158 sq. mtr. is without any basis and tﬁe appeal filed
by the Afapeilant deserves to be allowed on this ground alone.

. The Respondent No. 3 & 4 have incorrectly proceeded on the basis that the
subject project is covered by Entry 8A of'the Schedule 2 of EIA notification
2006 which is in respect of Building and Construction projects wherein the
minimum build-up area required for an EC (Environmental Clearance) is
20,000 sq. mtr. The subject project is admittedly for a residential pioﬁed
colony for an area less than 50 ha. The subject project is therefore covered
mdér &(B) of the Schedule to notification EIA 2006 where an EC was
required if the total Built up was more than 1,50,000 sq. mtr. énd not 20,000

L]

sq. mtr. as wrongly sought to be projected in the reply by the Respondents.
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PARA-WISE REPLY

1.

I

The contents of Para.l are matter of record. Suffice, it is to state that the
impugned order dated 26.01.2023 is unlawful and deserves to be set

aside based on the grounds as raised in the Appeal.

. The contents of the Para. 2 are incorrect and denied. It is denied that the

facts stated in the subject Appeal are submitted in a distorted manner to
mislead this Hon’ble Tribunal. All the necessary facts pertaining to the
dispute in question and necessary to show the illegality ofthe Impugned
Order dated 21.06.2023 are set out in detail and supported with

necessary documents filed along with the Appeal.

. The centents of Para. 3 as stated are incorrect and therefore denied. It is

pertinent to state that the request for withdrawal of Application for EC
was not moved on 17.09.2018. The said Application in fact for the first
tféme was moved on 05.11.2016 itself. The said request was further re-
agitated vide communication dated 18.09.2017 and 01.10.2018,
addressed to Respondent No. 3 and 4. The said request were made on
the basis that the project was not only less than 50 ha. but the build-up
area that the Appellant was going to construct was far lesser than
1,50,000 sq. mtr. The requirement of EC parameters in Para. 2 of EIA
Notifrcation 2006 read with Item 8(B) of the Schedule to the EIA

Notification is that the project should be at least of 50 ha. and the total
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build-oup area should be more than 1,50,000 sq. mtr. for a township and
area development project. The first communication dated 05.11.2016
clearly states the sequence of events which led to applying for the
withdrawal of the Application for EC. In the same very Application, it
was also brought forth that the total area of the project in not only less
than 50 ha. but the build-up area would not be greater than 1,50,000 sq.
mtr. and rather, the Appellants scope of construction is even less than
20,000 sq. mtr. In view of the same, a specific request was made to close
the anvementéoned Application and withdraw the said.proposai. The
Resp(;ndent No. 3 & 4 have gravely erred in not deciding the said
Application despite the reminders in respect of the same being sent on
atleast two other occasions. The Respondent plea that the initial
proposal for construction of common facilities being 50,360 sq. mtr.
itself renders the Appellant liable for obtaining prior clearance under
EIA notification 2006 is completely misconceived since, firstly, ihe
Appeilan't has expressly withdrawn the proposal to construct the
common facilities; and secondly, an EC requirement under Item 8(B) in
towns.hip and area development projects is mandated where the build-
up aréa is more than 1,50,000 sq. mtr.

In reply to the contents of Para. 4, it is stated that the Respondents never
shared the said inspection report dated 18.06.2018 with the Appellants

and this is the first opportunity where the copy of the said Inspection
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Report has been shared. It is further stated that the said report reaffirms

the Appellants stand that the total construction found at the site was only
12,699 sq. mtr. There is o finding of construction of 28,158 sq. mtr. as

wrongly being averred by the Respondents in the Inspection Report.

The basis on which the said Site Inspection Report suggests a violation

éf EIA Notification is on the basis that the area “to be constructed” by

the Appellant was allegedly more than the required for exemption. It

has been categorically being stated in the undertaking given by the

Appellant on 11.06.2018 that it shall not construct bevond 20,000 sq.

mtr. and till date there is no finding of any breach of the said undertaking

by the authority.

It is further incorrect that Respondent No. 4 in the Minutes of 174"

meeting has made any detailed deliberations in respect of the matter.

Respondent No. 4 has completely ignored the repeated request made by
the Appellant to withdraw its Application for grant of EC on the ground
that the project was on a land which was less than 50 ha. and that, on a
conscious call being taken by the Appellant, the build-up area to be
constructed was far less than 1,50,000 sq. mtr. as apparent from the said
Minutes of the Meeting, Respondent No. 4 merely extracted the
excerpts from the Site Visit Report and did not apply any independent

mind or considered the contentions of the Appellant and despite there

being no finding of construction beyond 1,50,000 sq. mtr. or even
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beyond 20,000 sq. mtr., in a pedantic manner. held the appellant to be

in violation of EIA nDti‘ﬁ’cation 2006.

It is further submitted that the contentions of the Respondents that the
undertaking submitted vide communication dated 11.06.2018, the
Appellant will not construct beyond 20,000 sq. mtr. was in any manher
breached or that a construction of 28,158 sq. mtr. was raised by the
Appellant is factually incorrect and without any basis and a complete
misreéding of the Site Visit Report. The contents of the(Para. 3 of the
prel%x{linary submissions may be read as a part of the forgoing reply and

the same a not repeated herein for the sake of brevity.

. The contents of para. 5 are incorrect and denied. It is denied that any

Show-cause.dated 15.05.2019 or of any other date was duly served upon
the Appellant in fact no such intimation of a hearing to be conducted by
SEIAA was ever served upon the Appellant, neither any such notice or
its receipt is filed on the record by the Respondents herein, as such there
was no occasion for the Appellants to respond to any notice issued by
SEEM notwithstanding the same, it is further stated tﬁaz the present
preceédings and the order 21.06.2023 does not emanate out of the
alleged show cause notice dated 15.05.2019 and therefore cannot be
relied upon by the Respondents in order to show due adherence with
principles of natural justice while passing the impugned order. The first

Notice received by the Appellant from SEIAA was in fact dated




171 9

13.01.2020 wherein SEIAA directly informed Appellant regarding- its
recommendation to HSPCB for commencement of prosecution against
the Appellant. Even the said Notice makes no mention of any Show
Causé Notice dated 15.05.2019. Copy of the Notice datéd 13.01.2020
is annexed hereto and marked as ANNEXURE A-8.

. In reply to the contents of Para. 6, it is stated that the same are
categorically incorrect and therefore denied. It is incorrect that the total
build-up area of 15,459 sq. mtr., in lieu of any commercial complex has
already been built upon by the Appellant and an additional area of
12,699 sq. mtr. towards residential area has been constructed. It is the
categorical case of the Appellant that the total area that has been
constructed on-site as on the present date and in fact the date on which
the inépection was conducted was much lesser than 20,050 sq. mtr. and
was {nfact for a total area of 16,280.662 sq. mtr. that too after
considering the new criteria of calculating the FAR which include the
basement area as well. The same has been explained in detail in the
Communication from the Appellant in its Communication dated
01.10.2018. The Respondents are incorrectly alleging that a commercial
complex of total area of 15.459 sg. mtr. has been constructed rather
from the statement of the area constructed submitted vide letter dated
11.06.2018, 12.699.244 sq. mtr. area is inclusive of the residential build-

up area as well as the single commercial unit being constructed. As such

v
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it is incorrect to state that a total area of 28,158 sq. mtr. has been
qonstructed. There is no finding of the site visit committee or any other
evidence which has been adduced by the Respondents which shows that
a commercial complex of 15,459 sq. mtr. is constructed or a total area
more than 20,000 sq. mtr. has been constructed or that the categorical
undertaking given by the Appellant vide letter dated 11.06.2018
wherein it was undertaken by the Appellant that in case if it is going to
construct beyond 20,000 sq. mtr. then it will apply for EIA has in any
way been breached or that sabsequem»to the date of undertaking, any
fresh construction has taken place. It is apparent from the present para.
that the Respondents are merely proceeding on a false assumption that
the Appellant would have constructed an additional area of 50,360 sq.
mtr. towards the common facilities, however, the facts remain. that the
said common facilities were never constructed by the Appellant and the
said plot of Land has not been constructed upon.

. The contents of Para. 7 are incorrect and denied. It is denied that the
Appellant has on account of any recklessness or irresponsible acts
created any stress or any uncertainty among the buyers or that the same
has escalated the cost of the project due to non-compliance with any
E1A Notiﬁcatien Guidelines. The said facts apart from being completely
false are also irrelevant for the purposes of the present Appeal as they

do not touch upon any of the matters pertaining to the environment.
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The contents of para. 8 are completely incorrect and denied. The alleged -
criteria based on which Respondent No. 3 has supposedly imposed the
Environmental Compensation Cost, alleging an " unauthorized
constfuction of 28,158 sq. mtr. is both hypothetical and also irrelevant
for the purposes of the calculation of Environmental Compensation. As
already stated above, the permissible build-up area for a Category B
project was upto 1,50.000 sq. mtr. and therefore, there is no violation in
terms of the EIA Notification which requires Respondent No. 3 to
impose any Environmental Compensation whatsoever. Secondly, there
is no assessment of an Environment Degradation which has been done
on an empirical or evidentiary basis by the Respondents. The
Respondents has merely on a Pedantic basis taken incorrect figures and
applied an inapplicable formula to arrive at a hypothetical and
exaggerated figure of Rs. 7.50 crore which is not at all payable by the
Appellant. This is without prejudice to the Appellant's argument, that
the Appellant was never given the opportunity of hearing or an
opportunity to explain the discrepancies based on which Respondents
have proceeded in the matter. Had the Appeilant been given the an
opportunity, the discrepancy in terms of the alleged unauthorized
construction of 28,158 sqg. mtr. based on which the said compensation
has been made would have been immediately pointéd out by the

Appellant. Furthermore, even assuming though not accepting that a
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construction of 28,158 sq. mtr. was raised the same would still not make
the Appellant liable for any environmental compensation since, the
project falls under Category B of the EIA Notification 2006 wherein,
the EIA requirement only kicks in when the total build-up area is more
than 1',50,000 sq. mtr. and therefore, even a construction of 28,158 sq.
mtr. in any case is irrelevant for justifying the imposition of the
Environment Compensation Cost & Penalty.

. The contents of para. 9 wherein the Respondents have sought to place
reliance on theJ udgement of Goel Ganga Developers India Private Ltd.
V. Union of India through Secretary Ministry of Environment and Forest
& Ors. is highly misplaced and incorrect. The ratio of the said judgment
is not at all applicable in the present case for the reason that there is no
illegal activity or an environmental degradation which has resulted out
of any act or omission on the part of Appellant herein. Rather, the
Appellant has voluntarily restricted its construction in the project to
total build up are of less than 20,000 sq. mtr. the Appellant is ready for
an on-the-spot inspection, on the site, by an independent agency as may
bé appointed by this Hon’ble Tribunal, even as on date. There is no
construction beyond 20,000 sq. mtr. raised by the Appellant, though it
is the categorical stand of the Appellant that it was even otherwise
permit‘éed to construct up till the area of 1,50,000 sq. mtr. without the

requirement of EC under the EIA Notification 2006. The Judgment of
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Goel Ganga Developers India Private Lid.(supra) is also inapplicable
for the reason that there is no determination of and not even a finding
which has been returned by Respondents No. 3 or 4 that any
Environmental Degradation which has taken place in the present matter.
Wi?;hout thére being any objective finding in respect of any
Environmental Degradation the Respondents No. 3 & 4 cannot merely
apply a formula in a case which was decided on the basis of its distinct
faczs and circumstances. The Respondents reserves its right to
distinguish the case of Geo!/ Ganga Developers India Private Ltd.
(supra) from the present case at the time of the hearing of the matter.
10.In reply to the contents of the Para. 10, it is stated that the reliance
placed on the judgment of VSR Infratech Pvt. Ltd. V. State of Harvana
and Ors. in Appeal No. 2 of 2023 decided vide order dated 22.02.2023
is also inapp.licable in the facts of the present case. In the present case,
the Respondents are in categorical violation of the principles of Natural
Justice wherein, no opportunity of hearing has been given to the
Appellant and an order has been passed behind the Appellants back
based- on hypothetical facts and assumptions, not bearing out of the
records of the present matter. In fact, the figure of the 28,158 sq. mtr.
which has been relied upon and made the basis by the respondents to

impose the alleged penalty itself has no basis or evidence anywhere on
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the record and is also contrary to the Site Visit Report on which the

Respondents itself places heavy reliance upon.

RESPONSE TO THE REPLY ON MERITS

. The contents of the Para. 1 are incorrect and denied and the contents of
the para. 1 'of the original Appeal are reiterated and reaffirmed. It is
incorrect that the Environmental Compensation Cost and Penalty
sought to be imposed on the Appellant is rightly being imposed and that
there is any unauthorized construction for an area measuring 28,158 sq.
mtr. It is further pertinent to mention that in respect of the alleged
viclation the Respondents already initiated an action against the
Appellant company and Respondent No. 4 had recommended only
prosecution in that case and on the recommendation of Respondent
No.4, Respondent No. 3 already directed initiation of prosecution
proceedings filed by (Haryana State Pollution Board) HSPCB before
the Special Environment Court, Kurukshetra, being Case No. 4 of
2021. The said prosecution proceedings have been initiated and are
currently pending before the appropriate court. At the time of said
recommendation in 2020, there was no recommendation made by
Respondent No.4 to Respondent No. 3, in respect of any Environmental
Compensation Cost since, there was no finding of Environmental

Degradation at the first place. As such, Respondent No. 3 has grossly
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erred in taking a Suo Moto Cognizance that too without any intimation
to the Appellant and calculating a hypothetical Environmental
Compensation without there being any finding of Environmental

Degradation and infact considering completely incorrect figures in

respect of the construction which has been taken place at the site.

. In reply to contents of Para. 2 it is stated that the reliance upon the

alleged issuance of Show-cause notice dated 15.05.2019 is complet.ely
incorrect and misplaced. Since the proceedings were initiated through
the said Show-cause Notice dated 15.05.2019 have already culminated
into an order whereby, Criminal Proceedings were initiated against the
Appellant Company. The same Show-cause notice cannot be made the
further basis of the present proceedings wherein the Impugned Order
dated 21.06.2023 has come to pass that to after almost 4 years of the
initial recommendation made by Respondent No. 4 to Respondent No.
3. The present order is clearly born out from a fresh proceeding with
has culminated out of a fresh cognizance is wrongly sought to | be
associated with the earlier proceedings which has already concluded
with initiation of criminal proceedings being Case No. 4 0f 2021 which
is cuyrently sub-judice. The Respondents are therefore wrongly relying
upon the Show-cause Notice dated 15.05.2019 to paint an incorrect and

.

false -picture before this Hon'ble Court that any opportunity for the
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hearing has been afforded to the Appellant in the present case. Once the
proceedings in respect to the Show-cause Notice dated 15.05.2019 has
culminated into a prosecution being filed by (Haryana State Pollution
Board) HSPCB before the Special Environment Court, Kurukshetra,
being Case No. 4 of 2021 any fresh proceeding or penalty which is
sought to be imposed upon the Appellant amount to double jeopardy
and also violation of Principles of Natural Justice and more particularly

the doctrine of audi alteram partem.

. The contents of Para.3 are incorrect and denied. and the contents of

Para.? of original Appeal are reiterated and reaffirmed. It is denied that
riggers of Category 8(B) for requirement of EC are attracted in the
present case. Category §(B) specifically mention that the requirement
of the EC would be triggered if the construction is more than 1,50,000
sg. mtr. since the present matter pertains to development of a residential
colony lesser than 50 ha. and the Appellant being the developer
restricting is scope of construction less than 1,50,000 sq. mtr. (Even
less than 20,000 sq. mtr.) there was no requirement for the Appellant to
obtain an EC at the first place. The Appellant being the’deveioper, on
the first opportunity, immediately applied for withdrawal of its
Application for EC. Instead of deciding the said Application, the

Respondent No. 4 proceeded to hold that since the initial proposal itself




179 } 5
was for Application of EC, therefore, EC remains a mandatory
requirement. Further, there is no specific finding by any statutory
authority or even the Site Visit Report submitted at the instance of
Respondent No. 4, that there was either a construction of 50,360 sq.
mtr. in lieu of the common facilities proposed or even a build-up area
of 28,158 sq. mtr. as alleged by the Respondent No. 3 and 4 herein. The
Site Visit Report dated 13.04.2018 nowhere records that there was a
éonstruction of 28,158, sq. mtr. rather, the Site Visit Report only
records an existing the construction of 12,699 sq. mtr. As such, there
was no occasion either for Respondent No.3 or Respondent No. 4 to
initiate any action against the Appellant much less the action which
includes imposition of an exorbitant penalty of Rs. 7.50 crores towards

Environmental Degradation that to where there is no finding in respect

of any harmful Environment is cause by the Appellant.

4. The contents of para. 4 are incorrect and denied and the contents of

para. 4 of the original appeal is reiterated and reaffirmed.

5. The gontents of para. 5 are incorrect and denied and the contents of
para. 4 of the original appeal is reiterated and reaffirmed. It is denied
that the Appellant vide letter dated 04.07.2018 requested for any

deferment of hearing on the ground of submission of any new
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document but only made a request for deferment of hearing due to the
difficulty of its officials to appear on the appointed date and mentioned
that the officials along with the necessary documents would appear on
a subsequent date. The said argument on part of Respondents is
anyways inconsequential since the Appellant again vide Letter dated
01.10.2018 resubmitted the entire set of documents In the said Letter
dated 01.10.2018, the Appellant has again made a reference to its
previous communication dated 11.06.2018. The copy of the Receipt of
the said Letter dated 01.10.2018 resubmitting the entire set of
documents by the Appellant to Respondent No. 4 is annexed hereto and
marked as ANNEXURE A-9. Therefore, it is humbly stated that all the
fecguisite documents were already provided by the Appellant to
Respondent No. 4 vide letter dated 11.06.2018 and the same were
resubmitted on 01.10.2018. The said Documents are sufficient to show
that no construction bevond 20,000 sq. mtr. has been raised by the
Appellant on the said project. There is no contrary evidence or
decu{nent which has been filed by Respondent No. 3 or Respondent
No. 4 to justify their finding that there was any unauthorized
construction by the Appellant on the said site or that there was a total
construction of 28,158 sq. mtr. being raised by the Appellant. Rather,
fhe documents filed by the Respondents only supports the case of the

Appeliant.
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The contents of Para. 6 are incorrect and denied and the contents of
para. 6 of the original Appeal is reiterated and reaffirmed.
The contents of Para. 7 being admitted, require no response.

The contents of Para. 8 are incorrect and denied and the contents of

para. 8 of the original Appeal are reiterated and reaffirmed.

. The contents of Para. 9 are incorrect and denied and the contents of

para.-9 of the original Appeal are reiterated and reaffirmed. It is
categorically denied that the rights of the Appellant to be heard have

not been infringed by Respondent No. 3 vide order dated 21.06.2023.

.The contents of Para. 10 are incorrect and denied and the contents of

Para. 10 of the original Appeal are reiterated and reaffirmed.

1. The contents of Para. 11 are incorrect and denied. It is again denied that

the common facility area amounting to 50,360 sq. mtr. either raised or
was to be raised by the Appellant and it is also denied that the Appellant
has already constructed a total area of 28,158 sq. mtr. which included
the Commercial and Residential complexes. It is the categorical stand
of the Appellant, which has not been rebutted by the Respondents based
on any factual finding or document that there is a construction raised

by the Appellant bevond a total build-up area of 16,280.662 sq. mir.
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there is no basis for the figure 0 28,158 sq. mtr. The same is completely

hypothetical and based on an incorrect reading of the Site Visit Report.

12.The contents of Para. 12 are incorrect and denied and the contents of

para. 12 of the original Appeal are reiterated and reaffirmed.

13.7The contents of para. 13 being admitted, requires no response.

®

14.The contents of para. 14 being admitted, requires no response.

15.The contents of para. 15 are incorrect and denied and the contents of

para. 15 of the original Appeal are reiterated and reaffirmed.

16.The contents of para. 16 are incorrect and denied and the contents of

para. 16 of the original Appeal are reiterated and reaffirmed.

17.The contents of para. 17 are incorrect and denied and the contents of

para. 17 of the original Appeal are reiterated and reaffirmed.

L

18.The contents of para. 18 are incorrect and denied and the contents of

para. 18 of the original Appeal are reiterated and reaffirmed.
19.The contents of para. 19 is on merits, requires no response.

20.In reply to the contents of para. 20 again it is stated that the site

inspection report dated 18.06.2018 nowhere returns a factual finding
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fhat an unauthorized construction of build-up area of 28,158 sq. mitr.
has been raised. The Site Visit Report relied upon by Respondent No.3
and 4 only records that the total area being constructed at the site, which
included the commercial as well as the residential complex included
the total construction of 12.699 sq. mtr. only. The same concurs with
the information provided by the Appellant to Respondent No. 4 vide its
communication dated 11.06.2018 along with a further undertaking that
in case it proceeds with further construction bevond 20,000 sq. mtr., it
will apply for an EC. Since the Appellant has till date being compliant
éf the said ﬁndertakiﬁg, there was no requirement for the Appellant for
applying for a fresh EC as such the entire proceeding based on which
the impugned order dated 21.06.2023 is based on an incorrect and
fallacious reading of the Site Visit Report and therefore the said order
is required to be quashed on this ground alone. It is further stated that
the Environmental Compensation Cost or Penalty Respondent No. 3

has been imposed in an arbitrary and pedantic manner, without any

application of mind and in absence of any material to justify the same.

21.The contents of para. 21 being admitted, requires no response.

22.The contents of para. 22 being admitted, requires no response.
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23.The contents of para. 23 are incorrect and denied and the contents of

para. 23 of the original Appeal are reiterated and reaffirmed.
24.The contents of para. 24 being admitted, requires no response.

25.The contents of para. 25 are incorrect and denied and the contents of

para. 25 of the original Appeal are reiterated and reaffirmed.

26.The contents of para. 26 are incorrect and denied and the contents of

para. 26 of the original Appeal are reiterated and reaffirmed.

L4

27.In reply to Para. 27 it is stated that the Appeal was filed with a minor
delay of only 3 days which was adequately explained by the Appellant
in its Application for Condonation of Delay. The said Application
seeking Condonation of Delay of 3 days is already allowed by this

Hon’ble Tribunal vide its dated 13.10.2023.

28.The contents of prayer clause are denied. it is denied that the Appellant
shall be directed to deposit the due penalty and Environmental
Comgensation Cost before hearing on the merits. All the prayers as
sought by the Appellant in its subject Appeal are maintainable and this
Hon’ble Tribunal may be pleased to allow the same being just and

proper and in the interest of Justice.
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PRAYER
In light of the facts and circumstances of the present Case as stated in
the Appeal as well as the present Rejoinder, this Hon’ble Tribunal may
be pleased to:
(1) allow the prayers as prayed-for by the Appellant in the
Appeal,
(i1) pass any further order which this Hon’ble Tribunal may

deem fit and proper in the facts of the present Ca.

THROUGH ey,

Ny /
AMAN GUPTA

ADVOCATE FOR THE APPELLANT
S-367 (BASEMENT)

GREATER KAILASH -1

NEW DELHI - 110 048

PLACE: NEW DE?_,HI . MOB: 9999245866
DATED: ""gi ii |F 22’4 Email:aman.law@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
MEMORANDUM OF APPEAL
APPEAL NO. 17 OF 2023

(Under Section 16(g) read with Section 18(1) of the National Green
- Tribunal Act, 2010)

IN THE MATTER OF :

ANSAL HOUSING LTD. ...APPELLANT
| VERSUS

MOoEF&CC & Ors. ...RESPONDENTS

AFFIDAVIT

I, Achint Gupta, S/o Shri Ashok Gupta, aged about 31 years, working for M/s
Ansal Housing Ltd. at 606, 6th Floor, Indra Prakash, 21, Barakhamba Road, New
Delhi — 110001, do hereby solemnly affirm and state on oath as follows:

1. I am the Authorized Representative of the Appellant Company and duly
authorized to swear and affirm this affidavit in support of the present
Rejoinder.

2. 1am well aware and sufficiently conversant with the facts of the Rejoinder
and have also examined all relevant documents and records in the relation
thereto.

3. I say that the statements made in the above Rejoinder are true to my
knowledge based on record and information received which I believe to be

correct.
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VERIFICATION

I, the above-named deponent do hereby verity that the contents of the

above affidavit are true and correct to the best of my knowledge and belief

and nothing matenal h,as been concealed there from.

Verified at New Delh1 on ﬂ}iS day’o\ ‘December 2023

@ﬂmm
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Bubject: Frosuention for viclation of %‘ﬁ(’ﬁf& GO Metifleation Ne 1533 (1) dated
LGS By M Anssl Housing & Tosstruction Lid for construction of
Hesidential Plotted Colony (97 "WV% Acres) Village Kosbs Karnal Sector 36,
Dintrice Karaal, Harvana,
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in its recommendation has reported that the :lagu proponent has already started construction
work of the residential plotted colony which ancunts to violation of Environment (Protection)

Act 1986, 25

[5] In view of the above, SEIAA Haryaua reconumends to mitiate credible action on
the violation by invoking powers under Section 19 of the Environment (Protection) Act, 1986 for
taking necessary legal action under Section 15 of the Act for the period for which the violation
has taken place against M/s Ansal Housing & Construction Lid (Regd. Office) 15, UGF, Indra
Prakash, 21, %zzz*:ék%wz}m Road, New Delhi for commencing construction of Construction of
Residential Piotied Colony (97./73 Acres) Village Kasha Karnal, Sector 36, District Karnal,
without obtaining prior Environmental Clearance under EIA notification 14-09-2006. 4t is also
requested to provide the evidence of ereditable action taken against the project proponent so that
 further decision in this matter may be taken by Authority.
—l ]
Chairman
SEIAA, Haryana

Endst. No. SEIAA/HR2020/ 1§ E}&mg}{g { § | 2020

A copy of above is forwarded to the following for information:

1. The Additional Director (IA Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor
- bagh Road-New Delhi.
2. The Regional odiice, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh
\}/;5* M/s Ansal Housing & Construction Ltd (Regd. Office) 185, {ﬁ
' Barakhamba Road, New Delhi.
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Ph. #9114

01 October, 2018

The Dircotor (1A Division),
Ministry ¢ ronnsent & Forest
Govt, of | rulra Parvavaran Bhawan,
Zor Bagh Rogd ~ Mw Drelhs
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tevelopment done by the PP and so would not he added in the outer limit as
stification,

mmm&é as

preseribed in
Om the basis of the above observation, the committee found that PP has violated the conditions of
the EIA notification dated 14.09.2006 and referred the matter to SEIAA for initiating prosecution

action as per the ElA notification, 2006.

It is, t%&erefm«s requested to close the shove-mentioned application for granting Environmental
Clearance and we wish 1o withdraw the proposal.

y%’m mﬁiw { o to initiate any legal action against us in the matter as we have no intentions
Notification, 2006. |
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OPOSED CONSTRUCTION OF RESIDENTIAL
SECTOR 36, DISTRICT KARNAL BY
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To

The Member

State Bxpert A; sal Committee,
HARYANA, .

Sub; Sebmidssion of requisite documents asked by
inspeetion on daged 13-4-2018 for Residential Plotted Colony project located al Sec

«36 Karnal, Harvana,
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OCCUPATION-CERTIFICATE /gff;
. V/ x"‘j

from

. Senior Town Planndl ;
um-Chadrman, Buliding Commposition Commetee,

Panchkula.
To

Ansal Housing & Construction Led,

15 UGF, Indra Prakash, 21 Barakhumbea Road,

New Delhi- 110D0L

Mermo No. STRP)/OC-BUS/PAL2018/ {143 Dated: 30+ 0 8] g
gubjact: Grant of cccupation coriificute in respect of usidential House on ‘ .

Piot No, A-28, Sector-36, sneal Bouslag & Counstruction Led,, Distriets |

Karnal, ! %

4

Keferoncer Vour apphostion dated 15.02.2014. ;

Whereas you have applied for the lssuance of an socupation certilicale a5 |
reguired under rule 47{t} of the Punjab Scheduled Rouds and Controlled Arces
mestriction of Unrepulated Duvclopment Rules, 1965 in respect of House No. A26 i
Bectora8, Ansal Housing & Constructian Ltd., Distelet Harndl, .

The permission for the octupation of the building prescribed below is
hereby granted after compounding of the vielations snd receipt of the composition
churges amouting Ks. 44,392 f-(Rs. Farty Four Thousand Three Hundred & Ninety Two |
kvl subject to the condition that this cccupation certificnte will stund sutematically
canaclied, i the permitted use of buliding or part neseof is change or any aciditional g

sonstrantion or aiteration in the snid building is raised without approval of the ¥
Competent Authority or the portion of the buitding for which geeupation certificate has
not been granied [s occupied, This would also attract sction wnder the applicable law.

The components of the snid bullding alongwith erss for which mcupﬁiiom 4
cortifiente Iy being granted are as undar- i

Ceround Floor 118,78 BgMurs
Firan Ploot : 11978 Bg Mirs
Beeond . V: o087 So Mirs,
Total eovered are H 330,63 Bg Mlrs,
Muamby 11,6859 Sq Mirs.

e S

v, -
senfor Towe Plunugs, cun-Chalrman,
suliding Compesition Committes,

ranchiula.

Endst No-WTP(F)FOC-H0R/PAS2016/- Dateds
A copy of the ebove s forwarded to the follawing for information please.
1. izzzperimi,miéizﬁg Fapinear HUDA Clrele, Karnal wrt his office mema No. 2497
dated 0%.05.2010 vide which clesrance from Public Health point of view bas been
wested, )
Disteict Town Manner, Karnal w.r.b, biv office meme Ne. 329 dated 03.03.2016,
/

i
Senior Town Flenaer, cum-Chalrman,
Building Coayposltion Committes,
Panohlkula.

2

{ ———— ——
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N
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Sendor Town Planner,
Cura-Chairran, Building Composition Comuitios,

Ponehkula. ] ;

T
Angal Housing & Construction Lid

15 UGF, Indra Prakagh, 21 Barakhamba Road,
New Delli- 110001,

Memo Na. §TP(R)/OC-799/PA/2016/ £)89 Dated:-$-0 4

Bubjects Grant of cccupation certificate {n respect of Residentisl House on
Plot No, A-27, Sector-88, Aneal Houslng & Construction Lid., Dlstrict-

Karngl.

e 4

Befareneets Your applicetion dated 185.02.2018,

Whercas you have applied for the fssuance of an ecoupation gertificate as
required under vule 47{1) of ths Punjab Scheduled Roads and Controlied Areas
Restriction of Unregulated Development Rules, 1968 In respect of Houss No. A-27,
8ector-36, Ansal Houning & Construction Ltd,, District Kernal. :

L o it e 5 :
S i i o

The permission for the sceupation of the building prescribed below is
Cbercby pranted after compounding of the viclatons and receipt of e pompostion |
charges amounting Rs, 44,392/-(Rs. Forty Four Thousand Thrvee Hundred & Ninety Tweo
Oulyl subjsct %0 the condition that this cccupation certificate will stand automatically
canceled, If the permiited use of building or part thereol is change or any additfonal |
copatruction or alteration in the said building {s walsed without approval of the |
Competent Authority or the portion of the building for which otCupation cartificate has
ot been geansed s soeupied. This would slso altvaet action undet the applicable faw.

The components of the vaid building alongwith arce for which accupation ]

e

R

i

 certificate 1 being granted are s under:- 8
Crronand E"iaéﬁ k : CHIR?E Hg Mirs §
Hest Bloor : 116.78 8q Mirs
Second : 8G.07 S Mo,

Total aovered area : 320,83 8q Mtes, '
Mumty . : 11850 8q Mirs. i
o Sanlor Towh Planner, cum-Chalrmag, |
¢ Bulldbag Composition Commitise, ;
Panchkula, |

Brdat No-STPPI OC-YO3/PAS 2016/ - Bated:-

A copy of the shove [s foewarded 15 the following for information please,

I, Superintending Engincer HUDA Circle, Karps! w.r.t. hig office mema No. 2487
dated 03,08.2016 vide which clenrance fram Public Health point of view hus been

iazued,
3. thstrict Tows Planter, Karnat wr. b his office memo No. 924 dated 03.03.2016.

:} 3.1

¥ i

Benlor Town Plannee, pum-Chalemion, . B

Euliding Composition Committes, .

Panchbula, ;b
.’sz"’ X;{;/ |
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OCCUPATION.CERTIFICATE (Z >

Senior Town Plannet,
Cum-Chairman, Building Composition Commities,

ranchicia,

Aasal Housing & Construction Ltd, ;
. 15 UGF, Indre Prakash, 21 Barakbamba Road,

Mew Delhi- 110001,
Meme Ne. STRP}/OC-800/PA/2016/ £ 3]

Subjani Grant of scewpation certifleate fn sespoct of Regidential Houne on
Plot No. A28, Bectond6, Ansal Housing & Constraetion Ltd., District-

- Harnal.

Dated:- Go 08

ot A

References Your npplication duted 18.02.2018.

the fssuance of an cocupution certificate ¥
wduled Roads and Condrolled Aveas §
1665 in respect of House Wo. A28, §

Wherens you have epplied for
reguited under rule 47(11 of the Punjab Sl
Restriction of Unrepulated Development Rules,
Seotne-36, Anssl Howsing & Sonstruction Ltd., District Karnal.

The permission for the ccoupatlon of the bullding prescribed below is |
hereby pranted affer compounding ef the viotations snd recuipt of the compagition |
charges snounting Re. 44,392/-(Re. Furty Four Thousand Three Hundred & Ninety ‘two
Only) sublect to the condition that this cocupation cartificate will stand awtomatically
curcrdled, i the permitted use of buliding or part thereof is
construction or alteration in the spid building is maised
Competant Authorily or the portion of the building for which
sio bown grented ds occupled. This would elso attract action under

The components ¢f the suid building wlongwith zrea for which occupation
certificate i3 belng gratted are as vnder) i

change or nny additional |
withoul approval of the
eeeupation certificate has
the applicable law.

11078 Sq Mus

Cronsied Plosre
110.78 8q Mtrs

Hirat floor * :
Second : §0.97__Bg Mirs,
Tatal povered wres 3 230,53 8q Mire,

Miteney 11.889 Bg Mirs.

o ” . e "y
e s SRR L s e A

. ;‘
» ;\ng*gxfmc&
Senior Town Planney, cun-Chalrmasy,
Bulldiag Composition Committes,
Panchkula.

Erdst Mo STRPI/OC-800/PA/ 2016/ - Dated:-

A copy of the abave is forvarded to the following for information pleasg.

1. Superintending Engineer HUDA Clrcle, Karoal wort. 4is office memo No, 2497
dated 03.08.2016 vide which clearance from Dublic Health noint of view las been

dssued,

. District Town Manner, Karnel w.e.t. his office meme No. 325 dated 03.03.2818,
f

r
Eanjor Town legumx, cum-Chglrman,
Building Compositlon Comslites,

Panchkula,

i,
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OCCUFATION-CRETI TIRICATE 2 ?
i
From -

Senior Town Planner,
Cum-Chaieman, Bullding Cumposition Comimitiee,
Panchkala.

To .
Ansal Housing & Constraction Lid,
15 UGF, Indra Prakash, 21 Brrakhambs Road,
New Dethi- 110001,

Merno No. STP(P}/OC-304/PAJ2016/ £716

Bubjeat: Grant ef occupution o¢

Plat Mo, A-20, Bector-86, Ansel Housing & Donstruction 1td,, Distriot» |

I

¢ is raised withowd approval af the §
the building {or which cccypation vertificete has |

Karosl

Referenae: Your application dated 15.02.2016.
Whereas you have applled for the fssuance of an secupation certificate 85
recuired under rule 47(1) of the Punjab Scheduled Ronds and Controlled Aress
Resicictipn of Unregulated Bevelopment rules, 1908 In ragpect of House Ha, A-RD,
Heator-36, Ansal Housing & Conztruction Lid., Distelot Karnal,
The permission for the occupation of the building prescribed below is
tereby grented aftev compounding of the vielations gl receipt of the compusition
. charges amounting Rs. 41.392/-(Rs. frorty Four Thessand Three Hundred & Ninety Two
Unly] subject to the condition that this cecupation certificate with stand automatically
cancelled, il the permitted use of building or par thersof is changs o say additional
cotsiruction or altesation in the said Building
Competent Authority or the portion of

fot hean granted is accupied, This would atuo wiloset action under the applicable lauw.

The commpencents of the said Lo iiding alongwith area for which peeupation

cerlificate is being granted are as under:

Cwround Pleor L1478 Sq Mus

First Ploor o §19.78 SgMus

Secontt Floor . U097 8o Mg

Total covered aren H 330,85, Ba Mirs.

Mumty 11.858 Sq Mirs,
“Oreond

” «v‘ a
Senfor Tows Flanner, cum-Chalrman,
Building Composition Committee,
Panchhuin.

Zndst Nex-STPPI/OC-804/PAS 2016/ - Dated:-
A copy of the abave in forwarded to the following for Information pledse,

1. Superintending Ej:r:}{zimaz; HUDA Circle, Korand war.t. hig office memao No. 2497
dated 03.058.2016 vide whieh clearance fiom Public Health polnt of view has beent
isgued.

2. District Town Plunner, Karnal wat his office memu Mo, 3371 dated D3.03.2010.

/
Senior Town Plannes, cum Chalrman,
Building Composition Commities,
Panchhkula.

e oo i

Daged:30. oF7

vilficate in werpect of Residential House on i

’ T




T por ot LU et e

Regd Postl

OGCUPATION-CEORTIFICATE P
£
From ;}; a%
Senior Town Planner, ‘
Cum-Chatrmarn, Building Composition Commitice,
Panchimula.
Fo
Ansel Housing & Construction Led,
. 18 UGF, Indra Prakash, 31 Barakhamba Road,
New Delnl- 110001,
Mermo No. STP(PI/OC-803/PA/2016/ & L pated:- 3o. 18-
Bubjosts Grant of oceuption certificate in rc&;&wﬁ of Residential Hauze on
Plot No. A-30, Bector-36, Ansul Fousing & Congtruction L.td., District-
Karnal, .

wefevence:n Your application dated 18.03.2016.

Whereas you hove spplied for the fssuance of an occupation certificate as

requived under rule 47{1) of the punjab Scheduled Roads and Controlled Areas §i Jf
1965 in respuct of House Wa. A-30 Qi

Restriction of Unregulated Development Rules,
Sector-36, Ansal Houslng & Construction Ltd., District Kargal

‘he permission for the occupation of the building pregcribed below is |
o receipt of the composition § 1
chatges auounting Be. 44.39%/-(Bs. Forty Four Thotsand ng Hundred & Ninety Twa ||

will stand autematically L
caneelied, if the permitied use of huilding or part theresf is change or any addidonal § 1
lding is raised without approvel of the |
g for which aecupation certificate has T

heraby granted after compounding uf the vinlatons an

Caly) subject to the conditlon that thiz sccupation certifica

construction. or alteration in tho said bui
Compeleal-Authority or the portion of the buildin

pot beer: pranted is otoupled. This would mlsa sttract action wrder the applicable Jaw,

*®

The components of the suid buildiog alongwith area for which occupation
cectificnte is being granted are as under:-

iround Floor : 11878 Bq Mirg
Firar Plome . 119.78 S Mus
$acond : 9087 Sq Mins
Total povered nren t 280,83 By Mis,
Mumty ' : 11.83% s5g Mus,
\
AN
NP

Senlot Town Planaer, cum-Chalrman,
Butlding Composition Cormmities,
Panchhula.

Endst No:-STRPI OC-B03/PA/2016/- Datedi-
- Acapy of the above i farwarded to the follewing for information please,

t. $uperintending Engineer HULA Cirete, Kamal w.t. his office memo Na. 2497
dated 03.05.2016 vide which ¢learance from bu blic Health polnt of view has been
insued, .

. Estrict Tows Planner, Kamal wel, fils effice memo No. 326 dated 03 032016,
v 4

Boenfor Town ?i@mer, cum-Chalrman,
Building Compesition Committes,
Panchlhula.

i

o

d
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COCUPATION.CERTIFICATE \ui 0

From
Senior Town Planner,
Cum-Chairman, Buiiding Composition Commitiee,
Panchkula.

Ansal Housing & Corstruction Lid,
{5 UGR, Indra Prakash, 21 Barakhamba Road,

New Dalhi- 110001,

Memo No. STPIEI/0C-802/PA/2016/ £ 1Y Dateds- 3¢ 08 §

Bubfeaty Gant of scoupation certlficate in respeet of Resldentlal House on
: Piat Ho. A-31, Beotor-36, Ansal Housing & Construction Lid., Digtrict-

Karnal,
Ruferanzes Your application dated 15,03.2016.

Wheteas you have spplied for the issuance of an ocoupation certificole as
required wpder rule 47(1} of the Punjab Schedvlud Roads and Controlled Arcus
‘Restriation of Unregulated Developraent Rules, 1065 n respect of House Wo. A<31,
Eontor-36, Ansul Houslng & Construction Lid., District Karal

The pecmission for the occupation of the building preseribed below s
herehy granted after compounding of the vislations and receipt of the camposition
checges amounting Re. 44,392/ -[Rs. Porty Pour Thousand Throe Hundred & Ninety Two
Cnly) aubject to the condition that this accupation certificate will stand automatically
cancelled, if the perovitted use of buitding or part thereol is change or any additional
consteuation or oitecation it the said bullding s radsed without approval of the
Corapatent Authority or the potilen of the building for which accupaton certificate has
not been granted is occupled. This would alss sluract action wnder the applicable law.

The components of the said building wengwith ares for which occupation .

cenificate is belng granted wre ns under:-

Ground Floor : 11978 Sg Mirs

Firsl Ploor : 11978 8q Mus

Becon : 90487 SaMbre

Total vovered ures : 230,83 Sq Mirs.

Mumnty : 11.859 Bg Mirs.

TPried,
’ Senlor Town Planner, owm-Chndrman,

Bullding Composition Committee,
Panchkula,

Endst No-STPFI/OC-8UR/PASI0IG/ - Dated:-

£ copy of the above Is forwarded o Lthe fellawing for information please.

1. Superintending Engineer HUDA Circle, Kaumal wont, his office memo No, U497 |

dated U3.05.2016 vide which clearance from Public Healtl point of view has been
gt

District Town Planner, Karnal w.rt. hls office memo Ko, 332 dated 03.03.2016.

Benior Town Planyes, sim-Chairman,
Hullding Composition Committee,
Panshkula.
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certificats is ted are as under:-
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[ ihe above §8 forwarded to the

i Emgineer HUDA €
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OCCUPATION-CERTIFICATE v o
TN |
From 1 §
Sevtior Toven Planner, {
Cum-Chalrman, Building Composltion Commilice, i
. Ponchkuls, g ~
To , : !
Ansal Houslng & Construction 14d. ; B
16 UGF, Indra Frakash, 2! Farakhambu Road, i
New Dethi- 110001, ‘
Memo No, STR(FI/OC.B14/PAf2016/ £ 118 pated:-Bo. 00/ I
Eubleald Grant of occupation certifleate in respect of Resldential Hmésc ox || I
: Plot Ho. C-74, Seator-36, Ansnl Houslng & Cosmtruction Ltd., District- | i
Harnal. i %
3 %
‘ .
Reference:- Yous application dated 15.02.2016, ‘ f
d for the issuance of an ecoupation mrtiﬁ%aw as | ~

Whereas you have spplie
required. under rule 47(1) of the Punjab Seheduled Roads and Controlle

Restriclion of Unregufated Development Kules, 1965 in respect of House e

Seotor-38, Ansai Housing ke Construction Lid, Dietrict Kﬁsmﬁl

A

¥
~3
o
s

The permission for the cecupation of the bullding preseribed m%uw Iy
hereby granted after compeunding ol the violations and receipt of the compgsition
churpes wmounting Rs. 37,023/-(Rs. Thirty Seven Thousand Theee Hundred & Twanly

Three Only] subject to the condition that this gegupatian vertificate will stand § 1
suiomatically cancelled, il the permitted use of building or part thereof is change w any §§ i
acditional construction or alteration in the swid building Is ralgad withaut appraval of %
the Competent Authority or the portion of the building for which occupution eertificate §i i
hias not been gpranted is occupied. This would alse siract action under the applicable .
low. ‘ i
The components of the soid building alongwith arou for which aucu;%atiw
certifients is being granted ree ue unders
Gronad Flooy : 81,17 &g Mirs
First Flugr . : 81,17 S Mirs
Second Floar : 81.17  SqMus, )
Potal covared arod : 263,81 B8q Mive. | i
Miunty {181 8q Mira, |
‘ 3 |
(5o yyoud. - 1
Senlor Totn Plinner, cun-Chalonan, .
gullding Composition Committee, *}
Panchkula, -,
Endst No8TPP)/ OC-814/PAS20G/ Pateds- I *
A copy of the above is [erwarded to the following for information please. | §
i, Superintending Enginerr HUDA Circle, Karval w.r.t. his office memo No, 2487 §
dated 03.05.20 16 vide which clearance from Public Bealth paint of wiew has been |
fnsued, ! /
% Instrict Town Flanner, Karnal w.o.t, his office momo Ne. 304 dated 02.03.2016. i
/ i
Benior Town Plannoy, cum-Chalrman, i
Building Composition Committee,
Panchiula, f
e o R S L S U % Can e ] %
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OCCUPATION-CERTIFICATE WU
Fram ] % §
Senior Town Planner, ,
Cum-Chalreman, Building Composition Commities,
Panchkula.
Te
Ansal Housing & Construction Lid, ;
15 UQF, Indra Prakash, 21 Barakhanba Road,
New Delhi- 110001,
Memo No. 8TPIPI/OC797/PAF2016/ £15Y Patedi%s. 0844

Subject: Grant of ceeupstion certificate In respect of Resldential House on
Plet No, O-78, Beotor-38, Ansal Housing & ronstruction Ltd,, Plstriet- § I
Karaal . R
Refprance Your spplication deted 15,02.2016. v
. ‘ ;
' Whereas you have applied for the issuance of an ocoupation certificate ms § b
recuirad under sule 471} of the Punjub Scheduled Roads and Controlled Areaz | i
Rastriction of Unregulated Developroent Rules, 1865 in respect of House No, C75, § 1l
fector-86, Anssl Housing & Coastruntion Lid., Distriot Karnal, R
. . : ‘
The permission for the occupation of the building prescribed below ls § 5%
hercby grented after compuunding of the vidlations and ruceipt of the composition J i
charges amounting R, 41,549/.(Rs, Forty One Thousand Theee Hundred & Forty Twe §f I
Oaly] sublect 10 the condition that this accupation rertificate wil stand automatically | §
cencelied, if the peemitted use of bullding or part thereof ia vhange vr uny additional || }
eobstruction or alterstion in the said building s raised without approval of the § ol
i

Comperent Authority or the purtion of the building for which ocoupation certificate has 3
nut been granted is occupled. This would also attract action under the applicable law.

The coropunants of the said building alongwith area for which accupation
certificate is being granted are as unde-

(rownd Floor : 8137 BgMus
fiest Fieor : B1.17 8gbMies
Seaond Floor ; B1.17  Sqbhirs,
Total vovered area ¢ 243,81 8¢ Mirs,
Munty : o 11.76 Sg Mirs,

e :

*\}%}*ﬂ%{ﬁ

Senlor ToWr Planner, cum-Chalrman,
Huliding Composition Commitice,

Panchhkula.

Endas No-8TRPISOC-TO7 /PA/ 2016/~ Dated:.
£ copy of the ubove is forwarded to the following for Informudion plosse,

1. Bupesniending Bngincer HUDA Circle, Karnal wonl tis olfice momoe No. 2497 |
dated 04.08.2016 vide which clearance from Public Health point of view has been §
jnsuad.

2. District Town Flanner, Kermd w.r L his office memo No. 328 dated 03.03.2016.
. {f
Benlor Town Planner, out-Chaleman,
Building Composition Committes,
Papebkula.
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From iu«}

Senior Town Planner,

Cum-Chairmag, Building Compaosition Committee,

Panchkila.
To

Ansal Housing & Construction Ltd,

15 UGE, Indra Prakash, 21 Barakhamba Road,

New Detnl- 110001,

Mesmo No. STR(PI/OU-806/PAJACIE! £171¢ Dated:- o), /7. 14
Bubjeat: ¢rant of occupation ecortlficate o respoet of Resldential House on

Plot No. C-76, Sector-36, Aasal Housleg & Construction Ltd,, Distriet-

Harual
mofercnoe Your sppiieation dated IB.02.2018.

Whereas you hewe applied for the Issuance of an opcupation certificats as
required under rale 47{1) of the Punjeb Scheduled Roads and Controlled Areas 1)
westriction of Unregulated Development Rules, 1965 in respest of Houne No. O-76, §
Seatar-36, Ansul Housing & Construction Ltd,, District Karaal,
The permission for the sceupation of the building prescribed bolow ls
hereby grented after compounding of the violations and reccipt of the composition
charpes amounting By, 41,342 /.{R=, Forty Oag Thousand Three Hundred & Forty Two
Only] subject to the candition that this sccupation certificate will stand aw omatically B
cancelled, if the permitied use of building ov part thereofl s change or sy additional
sonstruction or &lteration in the said building is raised without approval of the
Compatent Autherity er the portion of tae vuiiding far which occupation certificate hes
ot beer geanted s oceupued. This would alsw wils el action under the applicable law,

The domponents of the said building alongwith ares for widch osconpation
ceviificate is being granted are as under:

Cerenurnd Flaor : 81,17 Bq Mirs

First Floor : K117 8g Mus

Sectnd Ploor : 8137 . Bq Mprs,

Total cavered srea : 243.51 B¢ Mtrs.

Wumby ; 13,81 8q Mirs.
Senlor Fown Planner, cuns-Chajrman,
Puliding Cumposition Cammittee,
Panchhkula.

Erdst Non STR(P)/ OC-B06/PAL2016/« © Dateds-

# copy of the shove is forwurded to the fellowing for information please.

3. Buperintending Eugincor HUDA ‘Cieele, Katnal wort, s offioe mems No. 2497
deted 03,0520 16 vide shich clearance from Public Health point of view has been
fusued,

2. DHutrict Town Planner, Kernal w.rd. Jis office meme No, 322 dated 03.03.2016.
/
Renlar Towa Plannee, sum-Chaliman,
Buildiag Composition Cammitter,
Pasnchhala.

S P T PR R RS
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e
From gf&) ]
Senlor Town Planner,
Cum-Chglvman, Buildlog Compesition Committee, i
Panchinila.
Ta

Ansal Housing & Uonsbruction Lid
15 UCFE, Indra Frakash, 21 Bavakhamba Road,
New Delhi- 110001,

o
Memo Na. BTP(P)/GC-807/FA/2016/ £{50 Dated:- S0 . 08 /K

S e

Bubbeptt hant of secupation certiflonts Ix respeoct of Resldential Housc on
. Plot No. C.77, Seetor-36, Ansal Honslng & Construotion Lid,, Distelet-
Harnel,

Hatersnas- Your apploation dated 15.00.2046.

Wherous you have applied for the isawance of a occupation certificate ag
reguived under rule 4701} of the Punjab Scheduled Roads aud Contiofled Areas
Restricdon of Unregulated Dovelopmient Rules, 1963 ia reapoct of House Noo C.97
Secter-28, Ansul Houslng & Construction k44, Ddstriet Karnal,

e

The permission for the orcupation of the buildiang prascribed below is §
herely granted after compounding of the viclatlons and receiptl of the compaosition |
charges smounting Ra. 37,323/ (Re. Thirty Scven Thousend Three Hundred & Twenty |
Three Only] subject lo the condition that this occupation cortlifieste will stand J
sutomtically concelled, If the parmiticd use of Lullding o part thereof Is change or any
additional conswruction or elteration in the sald building is raised without approval of |
the Compotént Authority or the portion of the building for whish pecupntion cenificate §
has not been graated is sooupled, This would alse attract sction under the applicable }

SREW «

The componenis of tha sald bullding elongwith area for which otcupatisn
certiliente s being granted are s vndar- '

Ciroung Floor : £1.17 Bq Mus
First Ploor : 81,17 8g Mus
Second Ploor : 81,17 8qg Mus,
Total povered aren : Z43.61 8y Mtrs.

sumty i 131,76 Sq Mitrs.

e
DAyl
Besor Tews Plxnner, cum-Chalrman,
Bullding Composlilon Committes,
Panchiuln, '

Endst No-8TB(P/OC-807 /PAJ 2016/ - Dated:
A vopy of the abuve: is farwarded 1o the following for information please,

L. Superintending Bogineer HUDA Circle, Bmnal woant, his office memp No. 2487 '
dated 03.05.2016 vide whith clewrance from Pubdic Heslth soint of view has boen
issued,

2. District Town Planner, Karnad word, kg office meme No. 330 duted 03.03.2016,

/
Beale? Tows Planner, curme-Chaloma,
Bullding Componition Commities,
Panchhula.

AR
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Frovm

Senjor Town Planner,

Cum-Chaleman, Building Composition Comimdties,

Panchkala,
Ta

Ansal Housing & Construction Lid.

185 UGP, Indra Prakash, 21 Buraihamba Read,

Hew Dethi- 110001,

Hemo No. STE(PI/OC-BOB/PA[2016/ 497 Dated:- 36 . 0% 4

Eublast: Grant of occupation corlificate in tespeet of Resldentlal House on

plot Na, C-78, Sester-36, Ansal Housing & Construotion Lid,, Distriet- §

Karnal,
Poforsuce: Your applicaticn dated 18.02.2016.

Whereay you hove applied for the fssuance of an sccupation ceriifieate as
requited under rule 47(1) of the Punjab Beheduled Roeds and Controlied Areas

festriction of Unregulated Development Bulcs, 1968 in respuct of House No, G978, |

Seetor-86, Ansal Housing & Construction Ltd., Distrlet Karnals

The permission for the soeupution of the bullding pregeribed below s
hereby geanted after compounding of the viokations snd receipt of the composition

charges smouriting Re. 37,323/-{Rs. Thirty Seven Thousand Thres Hurnddred & Twenty [
Three Ouly] subject to the cendition that this ccvupation gertilicate will stand
sutemationlly cancelled, if the permitted use of builting or part thereo! is change or ay |
additional constriction o alteration in the said building is ralsed without approval of
the Qompetent Authority of the portion of the bullding for which ccoupation certificate hn

nas aol been pranted is occupled, This would also attract action unter the applicable
law, .

The componenie of the soid bullding wongwith area for which sepupation B

serifingte is being granted ere wy under-
*

Graund Ficor : 81,17 Bq brg
First Finor : B1.17 BqMirs
Saoend Rloor : 8117 . SaMis
Total soversd nres : 243.51 8q Mt
Furaty : 1181 8¢ Mus.

eXpd
Senfoy Tawa PRAner, com-Chalrmas,
Building Composltion Commiltee,
Panchiula.

Eadar Hon-STEHPYOC-0BPA0IS]- Pated:

A copy of the above s forwavded to the foligwing for informution pleuse,

t. Superintending Enginecr HUDA Clrle, Karnsl w.rt his office wemo No, 2497

datad (33.0%.2076 vide which cleararice from Public Health point of view has been
isaved.

2. [isiriel Town Blanner, Karnal woet. his office mema Na. 327 dnted 03.071.2036,

! -
Senior Toewn Plenner, oum-Chalrmag,

Bullkiing Compoesition Committee,
Panehlods.

G S dantoeouiiss
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T 2
PIa

.Senior Town Planner,

Cura-Chalrman, Bulkding Composition Committee,
Panchkula. ;
To !
Arssal Housing & Construction Led,
18 UGF, Indra Prakash, 21 narakbambe Road,
New Delhi- 110001,

Memo No. STREY/OC-801/PA/2016/ 36

certifionte in respect of Rwidwtiat Houso ont
36, Ansal Houglog & Copatruction Eid,, District-

oo

Dated:20. 081§

sublect: Geant of sceupation
Piot No. ©-81, Beator
Kurnal,

weforenoe Yous application dated 15.02.2016. §

Whereas you have applied for the issuance of ant peeupation certificate as

required under rule 47(1) of the Punjsb Scheduded Roads and Controlled Areas 1
Restriction of Unregulated Developrment Rules, 1965 in regpect of House No, C-81 g
|

i

z

Sector-36, Anssl Housing & Coustruction Lid., Distriot Karnal.

S —— NS —

Aok o et
RN SO UV e O WG e X

The permission for the sccupation of the builkiing prescribed below is
he viclations and receipt of the cumposition

herehy geanted after compounding of t
e Thousand Thres Hundred & Twenty

‘charges amountng Rs. 37,328 f-{Rs. Thivty Sev
Three Oniyl subject o the condition that this cccupation certificate will stand
ssuz,ezmazimﬁy' cancelled, if the permitted use of buitding or part thereol i chanpe ¢ 8oy
additional construction or alleration by the said building s raised without approval of
ihe Conmpetent Attherity of the portion of the huilding for which oeoupation certificate |
was ot been gravted is ocoupled. T his would alse attrad

fave,

T e S o "
T A S

ey
LTIy

¢t acticn under the applicable |

The coraponunts ¢f the said builiing aloagwith area for which uccu;}aiim

eertifizaie i belng granted are as unden-
Cheenanet Ploor : 5117 SqMus
Flrse Flotr : A1.17 Bg Mus

Surand Fleor ; : 81,17 Sq Mirs,
“Totul covered axcs S e 24851 Sy Mirs.
Mumey : 1176 Bg Murs,
£ NNt
ppnod
| Bendor Towh Pleaner cum-Chalrman,
Buellding Comporition Committes,
panchliula.
sl Now=SPPP/ QC-801 /PAS2016/ - Dated:-

A copy of the above is forwarded 1o the followitg for information plegse.

Superintending Eagineer HUDA Cirele, warnal wrt, his office memo No. 2487 &
?smzd 03,05.2016 vide which elearance from Public Healih point of view has been ‘i
sgtaed, !

i

3 [iwtelet Town Planner, Kernal wr.i. his office memo Mo, 331 diged 03032016,
4

Besier Town planner, cum-Chalrman,
Building Composition Comniittes,
Fanchkula.

i R PSR SRR




QECUPATION-CERTIFICATE

Prosn

Senier Town Plannar,
Com-Chairman, Building Composition Commities,

Panchlouslia,

Ansal Houslug & Construction Lid.
15 UIGR, Indra Prakash, 21 Enrsithamba Rosd,

New Dethi- 110001
Memo No. STR{E/OC-EU9/PAI2016/ £177

Bubjecis Grant of cccupation cestifica

pared- 07 ¢ ¥, P&

te in respect of Resldoxtial House on |

Plot Ne. C-82, Bector-36, Ausal Houslag & Donstruotion Ltd,, Distriet- §

Karnal,

Relerencets Yourappleation dafed 1 2032016,

Whereas you have applizd for the lssunnce of an seoupation certificate a8 »

required under rule 4711 af the
Restriction of Unregulatad Development R
Seetor-35, Ansal Housing & Construction Lid., Dlstrict Kezmal,

Punjab Scheduled Rosds snd Controlied Areas @
ules, 1965 in respect of House No. C-B2 }

The permission for the ccrupation of the builling prescribed below ia §

hersby granted alter corapounding of the vislalio
charges senounting Rs. 37,323/-(Ks. Thirty Seven
Three Oulyd subject to the condition that this cccupation ood

af coftstruction or sltersiion (n the seid bullding s raised without approval of

the Competent Authority or the portios of the building for which cccupation certificate.

hats niot beer granted s socupind. This would al

fawve,

The components of the said building elongwith ares for whith eueupation

wertificate i& being groted ave ax undert-

{round Frour
First Plooy

I3

£1.17 8¢ Mbs
81.17 Bq Mirs
81

va zs s

Seoond Ploor L7 Bo Mirs,

Total covered ares : 24381 By Mirs,

Mumiy : 1181 Bg Mire. .

NP

Senfor Tows Plannes, cum«Chalrman,
Bulldisg Composition Committes,
Penchkula.

Endst Nom-STRPIOC 80%/FAF2016/- Dated:-

A copy of the above is forwarded to the followlng for information please.

supsrintending Engineer HUDA Cirde, Karnad wort, his office memo No, 2497
dated 03.08.2016 vide which clearance from Public Health point of view hag been

fruned,

District Town Plannwe, Karpal woet. his office memo No. 323 daterd 030HR016.

¢
i

Senlor Towsn Planner, eum-Chafoman,
Bullding Composltlon Cammitise,
Paachkula.

so atiract action under the applicable

s and receipt of the composition §
Theussnd Thece Rundred & Twenty
sicare with stand ;

sutomarically cancslled, if the purmitted use of building or part thereel §s chaoge or &aoy
sdditlon
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MemoNo: #4479

TranaferofB0% B

* %;g payment to the co onizer within |
perdod of éhr@(, mienths from. the {:iaiﬁs of repeiving.ofthe possession of the sai

plots, failing which the mrzafw of posscesion shall ‘be considered as nyll anc
b wek A

d plote within a period o

 of the EWS plots at the

4 nepessary gotlan

W

na; Chandlgarh,
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rinutes-of the 174" Meeting of the State Fxpert Appraisal Committee, constituted far
@{}nf‘z'"i&rmg i:rmmnmemzﬁ (“wamfrgce:f of Projects i& mmf:mg} un éar Gommm&m& ﬁ$ ﬁ;a

EHELR
List of participants s annexed as Annexure-A.

T At the gutset the Chairman, SFAC vméc@m&dz%‘ié; rMembers of the SEAL and

advized the Secretary to give brief background of this.meeting, The minutes of the 173nd

Meoting were discussed and approved without wgméi@if'mtéa&
ing 30 number projects are to be taken up for

it waas informed that in this ¢
scoping, appraisal and grading &5 pepdgenda circulated and one case whose site visit report

submitted iy the sub-committepdvas slso taken up as additional sgenda item.

mcmtam ?%ﬁc further informed that in addition te 18 cases which are o be
taken up in 175® m@&mg of the SEAC to be held on 13% and 14" August, 2018, 09 more cases

were received om SEIAA upto D7.08.2018. Keeping in view the pendency of cases inSEAC and
e

the f»xgzisv, it the p{@sen% SEAC Lerms, it was unanimously decided as an exceptional case all the

i

k;m&ﬁsfﬁ
Project Proponent : #ir. Mano] Kuimar
Congsultant : EGMS

The project proponent submitted the case for obtaining Environments! (’:ifearaﬁé:s 0 the SEIAA,
Hatyars onD3.08.2034 as per check fist approved by the SEIRAJSEAC,

The ?e;ms of Reference were approved In the 111" meeting of ﬁ*s& SEAC held on 08.08.2014
and conveved to the project proponent vide letter No. 1631 dated 12.09.2014 with the following
corgitions:

1. HT line s passing through the project area. The category of the HT Line should be indicated along
with Right of Way to be left clear to &l the construciion activity 35 per requirament of Electricity

Rufas.

2. There Is an existing link road passing through project area. 1t may be cleadly defined alongwith the
benchwidith,

3. For shelter belt of three fines adequate space should ba left all around the periphery of the projact
aves and this should be shown on the scaled map.

The project proponent subrnitted the EIA report on 20.0L2015 on the %}aszg of Terms of
Reference appre ~rerd by the Chnimittee, The case mu%r:é not be taken up in the SEAC as the term of
BEIAASSEAC was efap&e"‘ on 21032005 Therefore, the tase was transferrad to Minkstry ef'ifrwim@;mm
and Forest, Government of India in the month of 8arch, 201%. This case could not taken up by the MokF
and wes again transferred to SEIAA on 31.08.2015% after the reconstitution of SEIARJSEAC on 21.08.2045.

e Thoreafter-theoasewas taken oo for appraisat in the 120™ mesting of mﬁ SeAL held on
ament and the same was discussed o the

The

06.11.2015. The Broject Proponent requesied for adious
The Combnittee zoceded 1o the request mé decided to lssue 30 days notice 0 the PR
wr do. 1948 dated

maeting

4

abs&:”\‘« tGons of the 1207 mesting were (zrmw:ywi 1 the project proponent vide letly

%i““
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ﬁsl 13018, The Prosubmitted the reply vide letter dated 04.02,2016. Thereafter, the case was taken up
for zppraisal in the 129% meeting of the SEAZ held on 14.03.2016.
C:u_ring discussion, It was revealed that project proponent m«; already started construction work
which amounts to violation of Ewlronmental Pm@aiém A48, 1985 n compliance of €14 Rotification
dated 14.09.2000, It was chserved by the Committee that the project §}mmmﬁzrm not glven the exacy
status of the construction so far carried oul ot site. Therefore, PP was divected 1o submit an affidavit
from the Director of the Company giving the exact status of the Construction with graphkes! details of the
sarme along with the Fesolution of Board of Directors as per the Office Memorsndum No. §-
IROIB/AL/2006 A0} dated I6th November, 2010 issued by Minkty of Environment and Forest,
Governmment of india.
Further the Pm;zec% Praponent was direcied to stop the construction at site immediately In
a:zm@gﬁ&ms of the Office Memorandum No. 110037 417 2006IA0HL) dated 27.06.2013 issued by the
Ao, GO
The observations of 128th meeting were issued 1o the PP vide letter No. 780 dated 25,
FinalShow Csuse Motice was Ssued to the projectproponent vide letter No. 2156 dated 18.08.2017. The
P their fetter dated 18.09.2017 requesting for delisting of their case as undars
“It is submitted thet the project les umfef para Blb} Township and Area
Develogment profect as per MoEF Notification dated 14.02.2006, whereln EC s
requived 1o be taken, if the area of vhe project-is greeter then 50 hactors. The
subject project covers an area of 97.773 Acres of land, which is less than 50
hectors. Hence EC for the project is not required to be obtained as per MokF
Nptification dated 14.09.2006.

Thereafter, the case was taken up in the 160th meeting of the SEAC held on 06.11.2017. It was
deckied o constitute a SubCormmitiae for site visit: The sub-committee will consist of the following:
1. Sh. G.R. Goyat, Chatrman
2. Sh.AK. Bhatig, Member {Coordirator)
The site has since been visited by the SulsComunittee had submitted Hs report oo 18.06.2018.
Tha report of the Sub-Committee was pm@tzé before the Commities in the 1¥ist meeting of the SEAC hetd
on 15062018, The Sub-Commitiee report was read out to all the Members of the Commiftee and
deliberated In detall, The {:smm:‘itep has accepted ﬂ‘w report-of the Subs-Committes in total
The Committee after detailed discussion s of the unanimious view that the case may be pia»ﬁed
for appraisa! in the 1722nd mesting of the SEAC, k
The Projech proponerit vide letier dated 04.02.2018 Copy plaved o fife al COF67 ) requested -
for dafarmaent of the'r case for the m‘%t meeting. The Committes unanimously acceded the request of
the PP oand decided to st the project in the next meating of the SEAT. Notice will be ssved by the
Sacretary, SEAT,
Thereafier, the case was taken up i the 1747 m@gtz% w{ the SEAC to be held 01 07.08.2018,

The b & wm is that the &9 a@;%fm for £ fmftmmen% Clearpnce on OTEAR IO Aor an

Boils up arep of 2895727, 58 13 Me%er"" aad terms of rafererc was approved in the 111% meeting of the

REAL held ¢
dated 12092014, On the hasis 8f Yerms of Reference zpproved by the SEAL, Harvana, prole
See Metors. B owas revesled

mf*ff me sanie weie oo siiveyed o the groject proponent vide letler NO3GI1

vuihnittad the FASERP on 20010015 for an arer of 263

propong
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from the site visit report that PP is mior submiltting detailsfdesired information even after repeated
directions by Sub-Commiitee and assurancas given by him and the area constructed/to be constructed

by the project progamend s more than the reguired for exemption end the PP requires Environmental

The brief of the site visit report it as under:
i colony without gﬁ%ﬁ%ﬁg £C
me project {plotted colony) is

The PP has started development and construction of plof
frarm the competent authority on the pretext thet the area of
fess than SO hectares. i

The PP-has atready constrdeted the corpmercial complex- 1 and r@mammg arg proposed fo
be constructed. The fotal araa of all the commerciz! compleres are 15459 Sq, Meters as
_per EfA-Report. The PP has already constructed the flats and deta vided by PPis .~
12689 ﬁq Meters{Copy of which placed on the case file frorn (P-30-04}. .

2 - ; nder-common facility fike school, community centre, m%xgissj& bullding, tax
/ meﬁ;@. 50360 St aeters as mmmmé in E1A Report are supposed 1o be constructed by
1 pp. A?ﬁ MENPE has given assurance that no further construction witl be done but could
; noY prwxcie: ;:reﬁmie documents to support the claim.

. The PP has obtained the aap(maf for construction of var
tfrom other from DTCP, the documents provided include D/
spprovel for construction in 17 plotsfenclosed). In addition, the « :
been done on other plots for which PP was unable (o supply the records. i waa ;}mmised
Ly Sh. N Sharma z&at'mmawiggﬁgfQmsz::;agv‘éocumgma will be sent within.one week
time, But after repeated telephone calls and written request, the information was not
provided. Final notice was sent 1o PP to provide all the information No. 583 dated
06.06.2018. After lapse of 25 days, no response was received from the PP

Therefore the PP has wiolated the conditions of Ela Novfication dated 14.09.2006 by

5, ;,fsw and other faciitiss

starting the construction without getting the EC {Original site visit report placed on file at CP-30-31.
The Commiittee after detailed discussion was of the pnaalmaus view that the case be referred
to the SEIAA foc initiating prosecution action as per EIA Notification, 2006..

~ 1402 Ervironmental Clearance for the propossd Residential Plotted Colony at Village Piwara, Sec-
18, Rewart, Haryana by M/s Ansal Housing & Construction Ltd.

Project Proponent : Mr. Manof Kurnar
Consultant -~ & EQMs

The project was submitted fo the SEIAA, Harvana on 28.08.2014. The project proponent
submitted the case to the SEIAA as per check list epproved by the SEAA/SEAL. The Terms of Reference
were approved in the 1137 Meeting of the $EAC held on 09.°0.2014 and conveyed to the pfa}ect
proponent vide letter No, 1776 dated 17.10.2034. The

Furdver PP was directed to submit the following documents along wilh £14 Report:

Copy of License No. 18472007 issued on 30.05.2007 which has been revalidated upto
21032015 vide letter dated 31.03.2014, .

! 7. Cony of Zoning Plan approved vide leter dated 11.08.2008.

»

The FP osubmitted the SIA/EME vide letier dated 31.08.2015. The case was faken up for

appraisal in the 1247 meeting of the SEAC held on 23.12.2015. The Project Proponent requested for

adjournmoent and the same was discussed In the meeting. The Commities pageded to the requést and
decided to issus 30 days notice to the PP, The Committes was of the unanimous view that the

consultent should inform the Committee/Secretary, SEAT in advance so that aext cases in the seniority /

- &
i

<an be fixed in the meeting.
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The observations of 124th moesting were conveyed to E‘iz@ PR ovide letter No. 488 dated
F1ULZ20E6, The projoct proponent vige leter dated 20.10.2019 au%&ms%u a request for w thdmwaé of
their case with the following:

“ft Is intimated that the Minutes of meetings of SEIAA, published on the
website indicates that the Plotied Development frolest doss aot require
Environmental Clearance, if project arce is fess than 56 ha. pnd builtup sres 5 loss
than 150000 Sg. Meters.

i in this regard, it Is stated that the area of suid project is much less than the
criteria mentioned in the above pars. 1 is, themfore, requested to dose the above
mantioned ag}p&scatmw for grastieg Emdronments! Clearance and we wish to
withdraw the proposal.”

Thereafter, the case was taken up o the 144th meeting of the SEAC held on 10.11.2016. The
project propgnent neither attended the meeting nor requested for sdjournment. The Committes
decided 1o issue 30 days aotice $o the PP,

The observations of “164th mesting were issued to the PP wide letter No. 1638 dated

4.11.2016. Final Show Cause Notice wes issued to the projedt proponent vide fetter No. 2132 dated

FIPR S The PP thelr letter dated 18.09.2017 requesting for delisting of their cose as uhder:

"It is intimated that the Minutes of meetings of SEIAA, published on the website
indicates that the Plotted Development Project does not require Environmental
Clearance-H#project area istess than 50 ha. and butiwp ared ey tisw 150000 S,
#Meters, ’

toin this regard, it is stated that the sres of sald project Is moceh less than the eriterfa
mentioned In the above para, it is, therefore, requested ty close the above
mentioned 'apgxﬁmtgea for granting Environmental Clearsace and we wish to
withdraw the propesal.”

Th&:eafteg the. case was taken up in the 160th meating of the SEAC held on 06.11. 2&?’. fwas
md s mrzsm*&ma Su&maw%m for site visit, The sub-committes will consist of the fa%%awiag,
1. Sh. 5.0 Mane, Member{Coordivator}
£ f&h &F.Sapra Member

The seb-committee shall submit Hs report within 15 days from the Bsue of the letter by the
Secrotary SEAL,

The sife bas since been visited by the Sub-Committee had sQ%:smit%eea% its m;éc::‘%;oa 18.06.2018.
The report of the Sub-Committes vass placed before the Committee In the 171st mee&:%ng of the SEAC
held on 18062058, The Sub-Commilice report was read out to all the Members of the Commmitiee and

defibersted in detall. The Committee has sccepted the repont of the Sub-Committee in total,

The Comunittee after detaied discussion is of the unanimous view that the vase may be placed '
for appegisal in the 172nd meeling of the SEAC

The Project proponerit vide letter dated 04.07. 2018 {Copy placed on file at CP-43 } fequeiﬁiéé
for deferment of their case for the next meeting. The Committes unanimously acceded the request of
the PP and decided. to list the project ia the neat meating of the SEAL  Notice will be issued by ‘th{i
Sevpatary, SEAC, v
: -~ Vhereafer, the case was taken up in the 176" meeting of the SEAC 1 be beld on 07.08.2018,

it was revealed from the site visih report that during nspection iwss observed by the Sube
Cwmﬁéétéry that plotted colony was already undler construction. Todel bt up zrea i 3;%0? 75 S
Maters dcovered under BIA Notfication 14.09.2006 being >ISO000 Sq. Meters) as per a;;mmwxﬁ bﬁxi:ﬁmg

plens. The construction have bheen done in viclatlons of the provisions of Ein Notification dated
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14.09. 2006 &s the preject progonent has not obiteined prior Environmestal Clearanea se fan{Ordginal site
vitlt roport placed on file 2t CP-41) k . )

The Committas after detalled discussion was of the unenimous view that the case be referred
to the SEIAA for Inftiating proscoution action 25 per €14 Notfication, 2006, ‘

17408 Environmenta! Clearance for construction of Commercisl Colony located i the revenue
estate of village Parwals Khurspur, Sector-109, District Gurggram, Haryana by M/s Bale Babu
Estate Put, Lid.

Project Proponent : tar. Vivek Bhambri
Consuitant : Apiinka Solutions

The project was submitted 1o the SEIAA, Marvano on OBDBR0LE. The project proponent
subnitted the case to the SEIAL a5 per check st approved by the SEIAA/SEAC. Thereafter, the case was
taken up for appratsal in the 172nd meeting of the SEAC held on 02.07 2018,

The Project proponent requested for deferment of thelr ease for the next meeting. The
Cormmnittes zsnaaimoa}&!y acceded the request of the PP and dedided to list the project in the next
mesting of the SEAC. Notice wifl be Issuad by the Secretary, 5EAC, '

Thereafter, the case wes tzken up inthe 1747 meeting of the SFAC to be held on 07.08.2018.

Buring presentation, the Comuniitec was infoomed that it 5 2 proposed construction of
commercisl colony located at village Pawalb and Khusrupur, Sector 108, District Gurgaon, Hervana., The
estirmated cost of the project Is Bs. 200 Crores. Total Plot ared is 6,387 Acres {25,847.27 54, Meters) and
net plot area is 5,88 Acres { 23 828,433 Sq. Meters). Yotal bulll up area will be approsimately 70,999,272
St Meters. Basement ares éz’ 29,300.55 3. Meters has been proposed, The project will comprise of one
ower of commarcial and office bullding {28+CG+5). The maximum %}ﬁt%g{%%: of the butiding 1$ approx. 26.4
razters, o wes afsg‘énf{)rmesf that the green srea developrment has been keptas 30% {Le. 7,148,538
gty apgsmximatefy}f@f the net-plot area. 832.83 5q. Meters of the net fotal @%m ares would-be
earmé:‘k&&fm plantation In the form of shelter belt around the periphery cffti}& prpject ares and In the
furm of avenue fine on either side of the roads. 5315.708q. Mcters of the net plot ares under
herbsfshrubs/climbers/tawns, parks. The fotal water requirement for the project will be Bﬂgxm {i.e. 71
KLD of fresh water &138 KLD of recyded treated water). The waste water genaration will be 172 KLD
which will be treated upto tertiary leval in $7P baving totat capacity of 230 KL, The STP treated water

" wiil be used for flushing, cooling, horticulture.and other misc. purposes.

The Alr qustity data shows exceeding baselingin respect of PMg, and PMys parameters which
ranges a;}g&rbﬁéfssszeiy from 19421 pgfedand 146,09 yg/m’ respectively. Incremental alr poliution in
regpect of PMi, is 012 wfm’. PP hes submitted special mitigative measures for controlling ale poliution
for constrection phase and operation phase which indudes § metess high barricade wall 2t the

© persipherysbroad leaftréestwbuld be planted s green belt, trees with heavy follage would be planted
on both side of carriage way, vl lowsulpher Diesel4S ppn} would be used as fuel In G Sets, 5téc$:

ht of DG set would be as per €PCB norms. These measwres would minimize the lmpadt on air

enviranmendt.

it was informed by the project praponent that the power sequitement for the project will be
5.50065 W . Parking requirement for the project as per Haryana Bye Laws is 834 £C3 but the pa rkihg
proposed o be provided in the project Is 892 £CS. There will be totel solid waste @nﬁmtiﬂn of
1,836,328 day. Qut of this the blo-degradable waste 1101.792 Kafday will be mmmﬁaﬁ in 2 Nos. of

Ogunic Waste Convertor provided within the praject oremises and the manure produced will be used

for hertioultyre and green develcpment, The caloulations of the same are In aocordance with the
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